C.P No. 24/(MAH)/2016
CA No. 157/2016
CORAM:

Present: SHRI B. S.v. PRAKASH KUMAR

MEMBER (J)

SHRI v, NALLASENAPATHY
MEMBER (1)

ol ™My F

S Aol - Jax
: K; ))mwfj /j?/;
Mk aoels,

Al \ ¢ e
/( e I" gﬂ/‘ﬁf ' f?L/

S

nrder
CA No.157/2016 in CP No.24/241

-242/NCLT/MB/MAH/2016

The Petitioner filed this CA stating that E&Y refused to receive their side

submissions into consideration on two grounds:

(i)

The Petitioner side has not yet given their consent to E & Y to proceed

with the assignment of valuation of shares,
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(i)  E&Y could not accept two Business Projections —one from the Respondent
side and another from the Petitioner side, in case any document is to be

given to E&Y, it has to come through company only.

On perusal of this Application, it appears that if the internal procedure of E&Y
needs any consent letter from the Petitioner, the Petitioner shall provide the same to E&Y

immediately, hence the petitioner side is directed forthwith to give the same to E&Y.

As regards the submissions the petitioner wants to supply to E&Y, for taking
submissions from the petitioner and the respondent side is in vogue, E&Y is hereby
suggested to take letters and one chart reflecting historical figures and remarks over the
projections the respondents contemplated, which are attached by the petitioner to the
present CA, into consideration and apply its wisdom and discretion to find out as to
whether the projections of the Respondents are in consonance with the figures of the

financial statements of the company till date.

E&Y may also look into the veracity and validity of the submissions of the
petitioner side as per the procedure normally followed by the Valuer for valuation of

shares.

Since it is an order suggesting the Valuer to look into the written submissions of
the Petitioner at the time of preparation of Valuation Report, this Bench is of the opinion

that such order would not affect the rights and contentions of the Respondent side.

To expedite delivery of justice, this CA 157/206 is hereby disposed of instead of

waiting until reply and rejoinder come on record.

Accordingly, this Company Application is disposed of.
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B.S.V. PRAKASH KUMAR
Member (Judicial)
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V. NALLASENAPATHY

Member (Technical)
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